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Neu Delhi: this the IH' day of, 1599^

HON 'BL !: WB. B. .^Dl GE» ^ CE CHaI RH aN (a) •
HDN'BLE MR.P.-C.KaNN aN, MEMBER (3)

B.C.- Shaima ,
s/o B.O. sharfna,

gmployed as 5ub-Regional Bnplcymont
in the Qdaching-oun-Guidance Oantre
fo r SC/ 5T,. Rehabari,
Guuahsti,
under the DL recto rate General
Bnplcymant & Training (DG E& T ),
Ministry of Labour,
Gov/t. of India .. ...Applicant.

(By AdvJDCste. Shri R.L.Dheuan)

\te rsus

Uhion of India,

rep rovsented by

1, nirector General/Doint Secretary
to the
Go vt. o f IncJia, ^ .
Director General of Onploymant & Training,
Ministry of Labour,
Shram Shakti Bhauan,
Rafi Marg,
Neu Del hi-G00l.

2. Director of Snployment Exchanges,
Directorate General of Snplcymant & Training,
Ministry of Lsbour.
Shram Shakti Bhauan,
Rafi Marg,
Neu OBlhi-1.

Secreta ty,
Uhion Public Service Oommission,
Dholpur House,
Shahjahan Fbad,
Neu Delhi -001.

4, Ooint sacretary,
to the Govt. of India,

Deptt. of Personnel & Training,
Ministry of Personnel,
Public Grievances & Pensions,
Central Secretariate,
Neu rplhi -Q01

5. Sub-Regional Qnployment Officer,

Cbaching-cun-Gui dan ce Centre for 5C/ST,

Rehabari, oldlTI, ^
Guuahati-781 008 Respond^ts#
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(9y ftdxiocateS Shri Ram chan dani)
6

ORDER

HDM E n R. S. R,.-ftOlGEt Ml CE CHaI RH aN Ca) .

I^Dplicant impUQns respondents' Notification

dated 1.5.87 in so far as it seeks to revise hit

seniority, cadre an d lo cus standi# He seeks treatamsnt

on par uith other SRBDs of DDET(Hq)in all aerwice
matters, and further seaks a rfirection to respondents

to oiv/e affect to their transfer policy dated 16.S.82.

2, By advertisement dated 22.3.60 (flpnexure—a9)

Lp SC inuited applications for 4 posts of SREDs

in response to uhich applicant submitted his applicatior

The information sipplied by UP 3C to candidate

(Tinexure-II to respondents* reply) in cl udfdi the

list of duties attached to the post^ uhich clearly

specified that it uould in uol ve supervision and

adninistration of the Centre and its activities;

to have liaison and contacts uith various employers,

organisations; and to check and follow up placements

of SC/ST candidates in Can tral/State/Quasi Qo wt.

Establishments and training institutions, Lpon being

selected by hp SC, applicant uas offered appointment to

the post of 5RE0, C G C for SC/ST, Jaipur vide 0.!*!,

dated 8.'10.80 (APnexure-IIl)• Applicant accepted

the offer on 8.10.80 itself (Annoxure-I ^nd joined

duty at Jaipur, and as per his own representation

dated 15.6,90, he, Shri K.K.Sinha and Shri H,L..'Dutta,

all 3 of uhom vere directly recruited, continued to be

posted in the C GC set up all along#

3. From respondents' O.H. dated 17.1.65

(Annexure-a8) it is also clear that a seniority list
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of SREDs/OSO at ORET Hq» and in CGC for SC/ST as
on 9,1,65uas issuad for infounation of all concerned-

From this OW, it is clear that uhil e tho seniority list

uas no doubt one, the DGET Hq. and the (D achin 9-run-

Guidance C(*itrBS uere treated separately-

4, Lhdeniably Goxrt:. has the right to frame, amend

and/or relax recruitment rules and in this connection,

certain Quidelinos ha >je been framed in this regard

(jytnexure—I)• 9y impugned Notification dated 1,5»'B7

responddits notified the RRs for the post of SRS)

and aSD in various CGCs under GGET. A note belou

Oolunn 11 in the schedule to the RRs provides that

existing holder of the post of SREC shall be deemed

to have been appointed to tho posts at the initial

constitution. Tho rules uere notified indar Article

309 of the Constitution*

5* Respondents have pointed out that although

those rules uere notified on 1,5.67 applicant did not

rep resrfit against the same till 15.6.^ (ppnoxuro-Al 1)

that is much after the creation of a seperate

cadre of CGCs for ST and the fact that he knew

of tho creation of tho s^erate cadre is clear from

the fact that ho applied for the post of SRED(Hq)

on deputation basis against vacancy circular dated

2,'12,80 (Annexure-RV) •

6,'' There is no denial to these averments in

rejoin der.

7. Applicant's prayer that SREOs in CGC be treated

on par with 5RE0s in CGET(Hq) also fails For the

reason that oa per his own representation dated
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15.6,90 the qualification for direct recruit

SREPs in DCei (Hij) and direct recDuit SREPs in

CGCs are clearly not the same in regard to

essential experience qualifications as also

desirable qualification.

8,' Ihdsr the ci rcunstan ce, applicant has failed

to make out a case to warrant judicial interference

in this 0 which is dismissed* No cost si?

(P.C.Kf\MMAN )
MEn8nfl(3)

/ug/

( 5. R.ADIGe/)
'HCE CHaIR*1AN(a).


